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AHMEDABAD BENCH, AHMEDABAD
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OeAe/292/89

Shri G.Ce.Naik,

15, Anandnagar Society,

Mullawadi,

Valsad. ee Petitioner

versus

1. Union of India
Through:
The General Manager,
Western Railway,
Churchgate,
Bombay .

26 CePuOy,
Western Radlway,
Churchyate, Bombay.

3. The Divisional Railway
vlancger, Western Railway,
Bombay Central.

« Assistant Engineer (North)
western Railway,

¥Yalsadg., «e Opponents.
Coram : Hon'ble Mr. P.He. Trivedi : Vice Chairman
Hon'ble Mr. Pe.Me. Joshi : Yudicial Member
ORal, ORDER Dt: 25/7/1989

Per: Hon'ble Mre. PeHe Trivedi Vice Chairman

o Heard Mr.PePe.Bhatt and ir.R.M.Vin, the learned
advocates for the applicant and the fespondents.
Learned advocate for the petitioner states that
though the petiticner has made a representation which
has not been decided by the competent authority and
’ the petitioner is retiring on 31.7.1989. In this
circumstanceg of this case, it is appropriate to issue
the direction that if the petitioner makes a represent-
ation within a week of this order to tle C.P.0. that
authority to dispose of the representation so made
within a period of four months of the date of this
order. The C.P.0O. in passing an order may not feel
inhibit@pn giving relief merely because the petitioner

in
is retiring on 31.7.1989 and/the speaking order reasons

-

on the merits of the case should. glso be disclosed. With
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the petition 1s notc
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